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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL ™ ™
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 259/2025(IA No. SN‘::?TZ-YGﬂfm
399/2025) 1249727
ANURAG SINGHAL Applicant
Versus
Union of India & Ors. . Respondent(s)

RESPONSE AFFIDAVIT ON BEHALF OF UTTAR
PRADESH POLLUTION <CONTROL BOARD, IN

COMPLIANCE WITH THE ORDER DATED 26.05.2025
PASSED BY THE HON'BLE NATIONAL GREEN

TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

----- R Q[‘é’f--&-nj’i—- aged about -23---Yeam
S/o Shri -t Sadhan , do hereby
solemnly affirm and state on oath as under:

1. That I am presently posted as Regional
Officer, Uttar Pradesh Pollution Control
Board (hereinafter "UPPCB), Varanasi. I say
that I am fully conversant with the facts of
the case and am competent and authorized
to swear the present Affidavit.

2. That, The Hon'ble National Green Tribunal,
Principal Bench, New Delhi (hereinafter
referred as The Hon'ble Tribunal) vide its
order dated 26.05.2025 has passed the
following direction:

UfK Ch luvedl
HHoqu- 13373/17
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“..1. In this original application (OA), allegation
of the applicant is against construction being
raised by respondent no.9-Sri Vaari Chemicals
Private Limited by the side of river Ganga in
Varanasi.

2. Applicant alleges that there was a heritage
charitable institution-Mehta Hospital existing as
a three-storey charitable health facility situated
approximately 100 feet from river bank and
within the High Flood Level Zone (HFLZ).

3. Applicant further alleges that respondent no.9
has started construction of additional floors on
the top of the existing structure as well as
expanding the horizontal area beyond the
original built-up area to convert it into a
commercial hotel.

4. Submission of Learned Counsel for the
applicant is that High Court of Allahabad in Public
Interest Litigation (PIL) No. 4003/2006 : Re
Ganga Pollution vs. State of UP & Ors. by order
dated 21.07.2003 has put 2 restriction upon any
construction within 200 meters from bank of
river Ganga in Varanasi.

&\/c{‘ L ng\ 5. Learned Counsel for the applicant in support
G%Wm __‘ *\of his submission about additional construction
xBy respondent no.9 has referred to photographs
n page nos.38 to 40 and 42. He submits that
\\@\' though representation was made to the

t

U.K. Cratuvedi
to0d<-13373/17
26 92
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authorities, page no.44 but no action has been
taken.

6. Issue notice to the respondents for filing their
response/reply by way of affidavit before the
Tribunal at least one week before the next date
of hearing. If any respondent directly files the
reply without routing it through their advocate,
then the said respondent will remain virtually
present to assist the Tribunal...”

In compliance of above Hon'ble NGT order
inspection of complained site conducted by
Regional Office Varanasi on dated 24.09.2025.
During inspection Shree Deepak Sopa, Branch
Manager & Shree Vilson, Project Manager
representative of Sri Vaari Chemicals Pvt. Ltd.
were present. During inspection following facts
has been observed -

1. During inspection unit representative
informed that for repair/reconstruction for
existing house permission, situated within
200 ‘metres from the bank of River Ganga,
has been granted by the Varanasi
Development Authority, Varanasi vide letter
no. 03/V.P./Zonal Officer-Kotwali/Repair
Permission/2023-24, dated 14.08.2023.

1 U.K.Chatuvedi i . . .
tmode-1337317/ 2fjDuring  inspection, the representative

\Z _
A\ e informed that the total area of the plot is
PP ﬁ(
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1330.76 square meter and covered area is
3506.93 square meters. Construction of the
45 rooms, 6 suites, and 45-seated restaurant
is nearly completed. During inspection,
construction of the unit and finishing work
was ongoing.

3. During inspection flood condition observed in
river Ganga and found that River Ganga
flowing by the site of project (Zero distance
from the base of project). Google map
attached as (Annexure-2).

4. During inspection, the representative
informed that the total area of the plot is
1330.76 square meter and covered area is
3506.93 square meters. Construction of 45
rooms, 6 suites, and 45-seated restaurant is
nearly  complete. During  inspection,
construction of the unit and finishing work
was ongoing adjacent to the River Ganga.

5. At the time of inspection, 50 KLD capacity of
STP was found installed for treatment of
domestic effluent generated from the unit.

6. At the time of inspection 02 nos. DG sets of
320 KVA capacity were found installed for
uninterrupted power supply in which the
chimneys were installed as per norms.

QXA: per office records, CTE/CTO (Consent to
MR Establish and Consent to Operate) under

Uzl Ch tuvad; | %
¢ Ve { 2 .
o | 3373‘,?; /Water and Air act has not been issued to the
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unit from the State Board. A copy of
inspection report is being annexed herewith

as Annexure-3.

8. That in pursuance to the direction passed by
this Hon’ble Tribunal a reply on behalf of the
Uttar Pradesh Pollution Control Board is being
submitted before this Hon’ble Tribunal for
kind perusal and consideration.

DEPONENT

VERIFICATION

Verified at -—-YQX80____ on this 26:00:25 day of
September 2025 that the contents of the above
affidavit are true and correct to the best of my
knowledge and belief and nothing material has

been concealed therefrom.
DEPﬁﬁNENT

reoF-2305 o)
gferg / Registration; 7

Hhodo/Sr. No.JTA24.4...

fRo/Dt24. L r 8 =
wrlPlace Vo 5.
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tgoAdv. FoFHograe

C.CV. u.P]o,_ e



'Al"h%m:’l

mmtﬁﬁ&mw

XTSI IG4 WATY {1, YT 1% UIh, TRIVRT-221002
Wil: 0542-2280326 $HT: vdavaranasi@gmail.com

S S B aieliRS Ridk aif Attt S TeYe i,
Farii—1ovo—®0 24 /2, 3, 4, 9, AECAT-XITUE,
qre—FIaarel), TRI! |

wie — ¢ 4/ Ronn /Sl sio—ivarel /FRATT A9/ 202324 Reiw |l -0@-2423

g — w@%ﬁzooﬂma%:ﬂﬁﬂﬂﬁuﬂwﬁmmﬂ/gﬁﬁﬂwaﬁm%
W A

I Reds a9 W AR UH RAiE 02062023 BT wd U G @1
FE W, ORD ERT H0H0—Dh0 24 /2, 3, 4, 9, WRTAI-RMEE, FR—BIqare, ARIVR Rerd 7
¥ e/ gEREer 9 R T R A SR U & W F WY & TR e,
ST e, wEe g, Y Afaw, AHREeR @ e S (arred Rl 11
A1, 2015 @ IgUeE ¥ Wi Rer wieRv, RRT gR1 T Gfify e 16~6—2016) FNT
el g Rad ik wite, fer miteRw, IRORT @1 s /IR |© SusE qekd
gRT =% 03.08.2023 aﬁwmzﬁm/gqﬁqﬁ%gaanﬁrmaﬁw%lmw
fomio & =ifesq wreea,/ grfiior o1 faao 59 WeR § -

HISe] e I faaRor ==
1, | 9EvE /HaH Bl &Tbol— 1330.76 TR |
2. | =g TR—HBH 0P 24 /103 (ARG 0-5699 UR),
ZR—EHE  do—a 24/1 (@0F0-5739 fvaeRr wEIr
vro'?nan)

Wa— e 05739 i @ 71??!)
Rl (2358 #i0)

3. | fmior Rrger @ srar— TAvEHdA Aol (dHui2) 9 | (RIgeT @ IER)
e § —2 WPEI, 2 T, § TR, ©R, Qe -y
foprmT, foaege @, <iame™, IR |
qae 4 7 &1, 1 R B, 1 SiNIE W, 2 W

P, dened, SE |
Evmaa—am.‘ 1 3O WA, 2 AT, 13 T, 1 e
a8, AeMEl oW, arrgeRferd dre, Were, FFYE |
g ae— 3 1S, 1 AR T, 2 TG, 13 T, 1 FoieT
aré, HelFd) W, I a8, e, SEE |

4. | 3rgen B FRTfIa— T Aol (AFoi2) AR/ G B B el
SIFT 8 | SICHIG HE&A—1 ¥ 4 T |

5 |angeen U3 Oicd Wav— | 9@ 0 el a9 @) R R B % RO @ M e @
98y WeU § P URadH S 8 g1 ARgher T
Wied gd @ iy wm| T A A SR AW A BEe W

od & +ifer Y5 AR @1 W fvan Smem )

6. |IRORY fa@wra WRERT @ | q@vs of g aEwd — 133076 74 o
2]l 98 Yow  RAiw | [erwrea — 3506.93 = o
31052022 @ U ¥ | 4@ gew — 1330.76x132 =175660.32
famr geo W@ Faivr ges, | Fle gos — 3506.93x23 =180659.39
IR Yod W& FRIEY I | Ao Ped ' — 3506.93x46 =161318.78
fedrwm 07.08.2023 @ & BRI | @& U ~ =417638.49
TN @ W A W | 7 = 417639.00 (=)

oY A o7 e TR (ﬂwammmvﬁmmmnﬁ)




P
B _SEET A Aranl v w@l @ 3 T4 Y ol 2 -

1. T B REE/ FEET Rl e e S 9d iR §F 39 g 9 afad wu 9
forferer e & smnfy)

o, W /YA w gof B WM & v 39 fefld g mtieR ot fed wu
W 2 ol @ B s @ (ol swerr el ) SICRmE & e g g WA
RRY ST e/ ffair o R aggm € ) B, Rl o <wm F oot e wi@t
B TRY aFwer iR i AR FriEd & R = e

3. WA Y R 8 amdee um @ Wy iR A e R M e e a1 A,
Wi W e W T W, WiRe WH, w9 @ goaF Rafd & @il 9ree
R & Wi TGN, W W ANET 79T B RAA -areereH, feme de—d4a, it
Tell & I, Vg, Yo, 3y o aifeal @ Wiyt i e R T wd
YOy F DT gRT el gie @ SR W THfE U9 e SRS P
fOviafy U WM W STeEr e W IR A @ A el yer @ e ol s
W 5 T Pl & g PR s o wmel | 3

A NG D GEAET SUAT F B GRaE o T 8w e R Sgan .

YT § 98 Sva Srweg BT Wi & Ruda ar wunT e 6 oM gasifie

SR % forg iR S 9 Rufy ¥ e e Promgar sriadt 6 s

Nare T S99 &1 fAvarer 0e i ) ¥ 7 fmr s

b AT/ @ R el (R g, e e/ fedia /i o a1 Wi @y
D PR N W= R mRexe § e w1 W gr e o el ot @i
IR GRT FRAT / Griwior o) g~k W el qRe W @l o w0 |

7. 90 FffT e B oy o i uRwdE s <@ g, afes Remm wew A
TRAT /ATl A ey @l awn v @ e eldve W@ BffT e & eer @
@ W | gl ARy Remm A A ge-fw, J-oTeeTed, (H.SIR. w1 a9
mﬁ;méq%ammﬁzmaﬁm@ﬁﬁiﬁmaﬁmmﬂma/g:ﬁ'ﬂfw
AH T |

8. mﬁa?ﬂmﬁﬂﬂiﬁam&w=mhﬁiwmWﬁaﬁmﬁmgﬁﬁﬂaﬁﬁm
ST |

9. IWIT Sfeeifaa vl G wfaael & Ieciee @ <0 # wiRdRer grr Ry wew geTa
affam / frav /safem @ srnfa orfad 90 aref

10, YT T @ A R wew @ ey A 9 AR @) °p WaT By I T B A Rerd
Tl TgeR B g g AW DR @ ok o W R At R A B e awee i
Sl a1 YAt o we forar s aifvard g

<]

SiivTel ARG
(ar—pirareh)

Wig -  /Toan /i sfRu-aiard /R e /2023-24 i —
Wffetf =1, TR Fredrers, fwr Wi, TRt @1 et |
2. 89 WEd e, ISR Mo, IRV @Y 3avad Hriar &g |
3. &0 e Afva=, fawrr wlReRy, TRV o) SURIE okl @ SAgurer gAikad

T &g
4. AR YHTR] W) /

v oo
(i)



148 Amnexuoe -2,

) 2 ?Cﬂb
GW mv U\WV?&M% Q';j'c’.\fofa ;u'\xfxwd.

el a 'tﬁalt’z%ﬁhlngregiﬁ
e =4

|
|
‘«"‘: e ’ - \ et b .jl g q‘ g i | A ATE ! girdh

W ot | T -t pt il 8 e | (b ok : A ) y IS RHIR G
PPt g S : POl Rl (0% = A @.j * ﬂOwasquenea
d | 7 i

B -;;_‘v‘ & .
]

N

Flow direction of
River Ganga Varanasi
to Ghazipur

D) Mandir Ghat
ﬁq]nriﬁ?mz ;

o at

T R WO AR = |

@‘Probdbhi Site 0} Svi Naavid Chemcalr TPot (4.




149 (koS

Inspection report of the complaint site in respect of the complaint made by Shri
Anurag Singhal in compliance of the order dated 26.05.2025 passed in Origindg -
Application No. 259/2025 (IA No.-399/2025) Anurag Singhal vs Union of India &
others filed in Hon'ble National Green Tribunal, New Delhi.

In compliance with the order dated 26.05.2025 passed by Hon'ble National Green
Tribunal, New Delhi in Original Application No. 259/2025 (IA No.-399/2025) "Anurag
Singhal vs Union of India & others" complaint by Shri Anurag Singhal, resident of
House No. A-21, T/F Back Side, Flat No. D2, KH No. 455, Indra Enclave, Neb Sarai,
South Delhi, IGNOU, Delhi against of M/s Sri Vaari Chemicals Pvt. Ltd. Hon'ble
National Green Tribunal, New Delhi Passed following order.

"..1. In this original application (OA), allegation of the applicant is against
construction being raised by respondent no.9-Sri Vaari Chemicals Private Limited
by the side of river Ganga in Varanasi.

2. Applicant alleges that there was a heritage charitable institutionMehta Hospital
existing as a three-storey charitable health facility situated approximately 100 feet

Jrom river bank and within the High Flood Level Zone (HFLZ).

3. Applicant further alleges that respondent no.9 has started construction of
additional floors on the top of the existing structure as well as expanding the
horizontal area beyond the original built-up area to convert it into a commercial
hotel. :

4. Submission of Learned Counsel for the applicant is that High Court of Allahabad
in Public Interest Litigation (PIL) No. 4003/2006 : Re Ganga Pollution vs. State
of UP & Ors. by order dated 21.07.2003 has put 2 restriction upon any
construction within 200 meters from bank of river Ganga in Varanasi... ..."

In compliance of above order site inspection was conducted by this office on
24.09.2025 in respect of complaint. At the time of inspection, Mr. Deepak Sopa, Branch
Manager and Mr. Wilson, Project Manager were present as unit representatives. According
to the facts found during the field inspection and the information provided by the
representative present, the detailed inspection report is as follows -

1. During inspection unit representative informed that for repair/reconstruction for existing
house permission situated within 200 metres from the bank of River Ganga has been
granted by the Varanasi Development Authority, Varanasi vide letter no. 03/V.P./Zonal
Officer-Kotwali/Repair Permission/2023-24, dated 14.08.2023. (Annexure-1).

2. During inspection, the representative informed that the total area of the plot is 1330.76
square meter and covered area is 3506.93 square meters. Construction of the 45 rooms, 6
suites, and 45-seated restaurant is nearly completed. During inspection, construction of
the unit and finishing work was ongoing.

3. During inspection flood condition observed in River Ganga and found that River Ganga
flowing by the site of project(Zero distance from the base of project). Google map
attached as (Annexure-2). :

4. At the time of inspection, 50 KLD :capacity of STP was found installed for treatment of
domestic effluent generated from the unit.

5. At the time of inspection 02 nos DG sets of 320 KVA capacity were found installed for
uninterrupted power supply in which the chimneys were installed as per norms.

6. As per office records, No Objection Certificate (NOC) for establishment and Consent to
Operate (Water and Air) has not been granted from the State Board.

Cont. page 2
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7. The photographs taken during inspection are as follows -

P—

—

Letiude: 25913977

Longltude 83016192

Blevation 103 09410
(4491 m

The above Inspection report is being put up for your kind information and further
necessary action. @ ’
e
asJo_;: 09
(Sushil Kumar)
A.S.O.




